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LOK SABHA DEBATES

LOK SABHA

Thursday, September 8, 2011/Bhadra 17, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER

Observance of International Literacy Day

MADAM SPEAKER: Hon. Members, today is the International Literacy Day.
This day, as you are aware, is observed to raise awareness for literacy issues
among people throughout the world.

However, for a country like India, it is a day to remind us of all that
remains to be done for the future.

Our latest Census figures tell us that we have achieved a literacy rate of
more than 74 per cent. While this is a big improvement, it is surely not enough.
Despite our best efforts, total literacy still remains an elusive dream. The reasons
for this are many but gender-based inequality and a low female literacy rate
remain on top of the list.

Let us on this occasion rededicate ourselves to making the goal of a fully

literate India a reality.
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... (Interruptions)
MADAM SPEAKER: Question Hour. Question No. 501. Shri Madhusudan Yadav.

... (Interruptions)

St Tl HWT IsaAr (MEfER): sree HWEledl, H Usell dR FvE IR WRUS B DI
Aifes fear g1 ... (@r@em) q91 drer & Sl .. (@rEem)
MADAM SPEAKER: Let us start the Question Hour. Please let us have the
Question Hour. Let us run the Question Hour. Today is the last day.

... (Interruptions)
2 e qoHaR (ATTYR) : FETE SR A1 e Qg | . (dET)
JeTET WG : NS 0 BT S T B

.. (o)

MADAM SPEAKER: Let us have the Question Hour.

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I am
always missing my questions. I have prepared hard on the questions.
MADAM SPEAKER: Let us run the Question Hour.

... (Interruptions)
£ fae™ qaFaR (ANTYR): I8 Teld WORT W10 81 & gl ... (FagH) Faged SR ol
afgl .. (eraEm)

ST WRISAT : FATIAT (AR T ST

... (cgagm)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

* Not recorded
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SHRI PAWAN KUMAR BANSAL: I have missed the Question Hour for five
occasions. Members have prepared questions. Let my questions be taken up...

(Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at Twelve noon.

11.03 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs.

The Lok Sabha re-assembled at Twelve of the Clock.

(Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Papers to be laid on the Table.
THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
VIRBHADRA SINGH): I beg to lay on the Table: -
(1) A copy each of the following Notifications (Hindi and English versions)
under issued sub-section (2) of Section 25 of the Khadi and Village Industries
Commission Act, 1956:-

(1) Notification No. F. No. 6(1)/2011-KVI-II published in Gazette of India
dated the 25™ July, 2011 regarding setting up an authority in the name
of Commissioner for Khadi and Village Industries till the Khadi and
Village Industries Commission is re-established.

(Placed in Library, See No. LT 5214/15/11)

(i)  S.O. 1700(E) published in Gazette of India dated the 25™ July, 2011
regarding order assigning of charge of Commissioner for Khadi and
Village Industries to Shri J. S. Mishra, CEO.
(Placed in Library, See No. LT 5215/15/11)
... (Interruptions)
3t ] TS (WIRO): fehe HeledT, AX &7, AR Hedl H TRIg RF o A A A He
PR WX Y| HAT ST GATIST <F BT BIGOT BHR... (AGET)
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MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): 1

beg to lay on the Table: -

(1

2)

3)

4

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Hindustan
Antibiotics Limited, Pune, for the year 2009-2010.

(1)  Annual Report of the Hindustan Antibiotics Limited, Pune, for the
year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 5216/15/11)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Bengal

Chemicals and Pharmaceuticals Limited for the year 2008-2009 within the

stipulated period of nine months after the close of the accounting year.

(Placed in Library, See No. LT 5217/15/11)

A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Indian Drugs

and Pharmaceuticals Limited for the year 2009-2010 within the stipulated
period of nine months after the close of the accounting year.

(Placed in Library, See No. LT 5218/15/11)

* Not recorded
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)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of Section 3 of the Essential Commodities Act, 1955.

(1) S.0. No. 1402(E) published in the Gazette of India dated the 16™

June, 2011 regarding order indicating the supplies of Urea to be

made by domestic manufacturers of Urea to States and Union
Territories during Kharif, 2011.

(11) The Fertilizer (Movement Control) Amendment Order, 2010

published in Notification No. S.0. 1684(E) in Gazette of India
dated the 16™ July, 2010.
(Placed in Library, See No. LT 5219/15/11)

... (Interruptions)

MADAM SPEAKER: There is no point of order. Nothing else will go on record.

(Interruptions) ... ~

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-

(1)

)

A copy of the Notification No. S.O. 1678(E) (Hindi and English versions)
published in Gazette of India dated the 21%  July, 2011, regarding
amendment of Explosive Act, 1884 to declare Ammonium Nitrate as an
Explosive issued under Section 17 of the Explosives Act, 1884.

(Placed in Library, See No. LT 5220/15/11)
A copy of the Export of Fresh, Frozen and Processed Fish and Fishery
Products (Quality Control and Inspection and Monitoring) Amendment
Rules, 2011 (Hindi and English versions) published in the Notification No.
S.0. 143(E) in Gazette of India dated the 21% January, 2011 under sub-
section (3) of Section 17 of the Export (Quality Control and Inspection) Act,
1963.

(Placed in Library, See No. LT 5221/15/11)

* Not recorded



8.09.2011 13

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.

MUNIYAPPA): I beg to lay on the Table: -

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Rail
Land Development Authority, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rail Land Development Authority, New
Delhi, for the year 2008-2009.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5222/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): On behalf of Shri Namo Narain Meena, I beg to lay on
the Table a copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 18 of 2011-12)-Performance Audit of Civil
Aviation in India, Ministry of Civil Aviation.

(Placed in Library, See No. LT 5223/15/11)

(i1))  Report of the Comptroller and Auditor General of India-Union
Government (Civil) (No. 19 of 2011-12)-Performance Audit of
Hydrocarbon Production Sharing Contracts, Ministry of Petroleum

and Natural Gas.

(Placed in Library, See No. LT 5224/15/11)
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(ii1) Report of the Comptroller and Auditor General of India-Union
Government (Defence Services) (No. 20 of 2011-12)-Air Force and
Navy, for the year ended March, 2010.

(Placed in Library, See No. LT 5225/15/11)
... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

* Not recorded
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.

PALANIMANICKAM): I beg to lay on the Table: -

(1) A copy of the Coinage of the One Hundred Rupees and Five Rupees coined
to Commemorate the occasion of “100 Years of Indian Council of Medical
Research” Rules, 2011(Hindi and English versions) published in
Notification No. G.S.R. 626(E) in Gazette of India dated the 17™ August,
2011 under sub-section (3) of Section 21 of the Coinage Act, 1906.

(Placed in Library, See No. LT 5226/15/11)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944:-

(i) G.S.R. 541(E) published in Gazette of India dated 18" July, 2011,
together with an explanatory memorandum seeking to supersede
Notification No. 23/2006-CE (N.T.) dated the 12" October, 2006.

(11) G.S.R. 542(E) published in Gazette of India dated 18" July, 2011,
together with an explanatory memorandum making certain
amendments in the Notification No. 20/2006-CE (N.T.) dated 30"
September, 2006.

(Placed in Library, See No. LT 5227/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRI S. GANDHISELVAN): I beg to lay on the Table: -

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Homoeopathy, Kolkata, for the year 2009-2010,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of
Homoeopathy, Kolkata, for the year 2009-2010.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 5228/15/11)
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(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Morarji Desai National Institute of Yoga, New Delhi, for the year
2009-2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Morarji Desai National Institute
of Yoga, New Delhi, for the year 2009-2010.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 5229/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): I beg to lay on the Table: -
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 642 of the Companies Act, 1956:-
(1) The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 533(E)
published in Gazette of India dated the 14" July, 2011.
(i)  The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 78(E)
published in Gazette of India dated the 10" February, 2011.
(iii) S.0. 591(E) published in Gazette of India dated the 18" March, 2011
making certain amendments in the Notification No. S.R.O. 355 dated
the 7" January, 1957.
(iv)  S.0. 447(E) published in Gazette of India dated the 28" F ebruary, 2011,
regarding revision of schedule VI which shall be effective w.e.f.

01.04.2011.
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v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

17

G.S.R. 223(E) published in Gazette of India dated the 18" March, 2011
regarding delegation of powers and functions to Regional Directors on
selective provisions.

G.S.R. 222(E) published in Gazette of India dated the 18" March, 2011
delegating of powers and functions to the Registrars of Companies
under various sections, mentioned therein.

The Companies (Director Identification Number) Amendment Rules,
2011 published in Notification No. G.S.R. 258(E) published in Gazette
of India dated the 26™ March, 2011.

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 259(E)
published in Gazette of India dated the 26™ March, 2011.

The Companies (Particulars of Employees) Amendment Rules, 2011
published in Notification No. G.S.R. 289(E) published in Gazette of
India dated the 31* March, 2011.

S.0. 653(E) published in Gazette of India dated the 30™ March, 2011,
making certain amendments in the Notification No. S.O. 447(E) dated
28" February, 2011.

The Director’s Relatives (Office or Place of Profit) Amendment Rules,
2011 published in Notification No. G.S.R. 303(E) published in Gazette
of India dated the 6™ April, 2011.

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 514(E)
published in Gazette of India dated the 7" July, 2011.

The Companies Director Identification Number (Third Amendment)
Rules, 2011 published in Notification No. G.S.R. 507(E) published in
Gazette of India dated the 5™ July, 2011.
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(xiv)

(xv)

(xv1)

(xvii)

18

The Companies Director Identification Number (Second Amendment)
Rules, 2011 published in Notification No. G.S.R. 427(E) published in
Gazette of India dated the 2™ June, 2011.

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 408(E)
published in Gazette of India dated the 26™ May, 2011.

The Director’s Relatives (Office or Place of Profit) Rules, 2011
published in Notification No. G.S.R. 357(E) published in Gazette of
India dated the 2" May, 2011.

The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 407(E)
published in Gazette of India dated the 26™ May, 2011.

(xviil) The Companies (passing of the resolution by postal ballot)

(xix)

(xx)

(Amendment) Rules, 2011 published in Notification No. G.S.R. 419(E)
published in Gazette of India dated the 30™ May, 2011.
The Companies (Accounting Standards) Amendment Rules, 2011
published in Notification No. G.S.R. 378(E) published in Gazette of
India dated the 11® May, 2011.
The Companies (Central Government’s) General Rules and Forms
(Amendment) Rules, 2011 published in Notification No. G.S.R. 351(E)
published in Gazette of India dated the 29™ April, 2011.

(Placed in Library, See No. LT 5230/15/11)

(2) A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 79 of the Limited Liability Partnership
Act, 2008:-

(1)

The Limited Liability Partnership (Amendment) Rules, 2011 published
in Notification No. G.S.R. 506(E) published in Gazette of India dated
the 5™ July, 2011.
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(i)  The Limited Liability Partnership (Second Amendment) Rules, 2010
published in Notification No. G.S.R. 914(E) published in Gazette of
India dated the 15™ November, 2011.
(Placed in Library, See No. LT 5231/15/11)
3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 641 of the Companies Act, 1956:-
(1) G.S.R. 534(E) published in Gazette of India dated the 14™ July, 2011
making certain amendments in the Schedule XIII of the Companies Act,
1956.
(i)  G.S.R. 396(E) published in Gazette of India dated the 23" May, 2011
making certain amendments in the Schedule XIII of the Companies
Act, 1956.
(iii) G.S.R. 70(E) published in Gazette of India dated the 8" February, 2011
making certain amendments in the Schedule XIII of the Companies Act,
1956.
(Placed in Library, See No. LT 5232/15/11)
(4) A copy of the Notification No. G.S.R. 326(E) (Hindi and English versions)
published in Gazette of India dated the 18" April, 2011 making certain
amendments in the Notification No. G.S.R. 517(E) dated the 31" August,
2006 under sub-section (3) of Section 620A of the Companies Act, 1956.
(Placed in Library, See No. LT 5233/15/11)
(%) A copy of the Draft Notification No. F. No. 9/1/2011-CL.V (Hindi and
English versions) making certain amendments in the Notification No. S.R.O.
355 dated 7™ January, 1957 under sub-section (2) of Section 620 of the
Companies Act, 1956.
(Placed in Library, See No. LT 5234/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT H. PALA): I beg to lay on the Table a copy of the corrigendum
(in English version only) to the Annual Report™ of the National Commission for
Minorities, New Delhi, for the year 2006-2007.

(Placed in Library, See No. LT 5235/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER
OF STATE IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND
MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI
ASHWANI KUMAR): I beg to lay on the Table a copy of the Memorandum of
Understanding (Hindi and English versions) between the Bharat Immunologicals
and Biologicals Corporation Limited and the Department of Biotechnology,
Ministry of Science and Technology for the year 2011-2012.

(Placed in Library, See No. LT 5236/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): On behalf of Shri Sudip
Bandyopadhyay, 1 beg to lay on the Table a copy of the Statement (Hindi and
English versions) explaining reasons for not laying the Annual Reports and
Audited Accounts of the seven institutes for the year 2009-2010, four institutes for
the years from 2007-2008 to 2009-2010, one institute for the yeas 2004-2005 to
2009-2010 and one institute for the years 2008-2009 and 2009-10 within the
stipulated period of nine months after the close of the respective accounting years.

(Placed in Library, See No. LT 5237/15/11)

* Annual Report along with Action Taken Memorandum was laid on the Table on
11.08.2011.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIJITENDRA SINGH): I beg to lay on the Table: -

(1) A copy each of the following Notifications (Hindi and English versions)

issued under sub-section (1) of Section 15 of the National Investigation Agency

Act, 2008:-
(1)

(ii)

(iii)

(iv)

)

(vi)

(vii)

S.0. 1142(E) published in Gazette of India dated the 20" May, 2011,
regarding appointment of Special Public Prosecutor under the
National Investigation Agency Act, 2008.

S.0. 950(E) published in Gazette of India dated the 29™ April, 2011,
notifying the Court of District and Sessions Judge, Khurda at
Bhubaneswar as the Special Court for trial of scheduled offences.
S.0. 951(E) published in Gazette of India dated the 29™ April, 2011,
notifying the Court of Seniormost Additional District and Sessions
Judge at Siliguri as the Special Court for trial of scheduled offences.
S.0. 952(E) published in Gazette of India dated the 29™ April, 2011,
notifying the Court of Chief Judge, City Sessions Court, Calcutta as
the Special Court for trial of scheduled offences.

S.0. 953(E) published in Gazette of India dated the 29" April, 2011,
notifying the Court of the District and Sessions Judge at Port Blair
as the Special Court for trial of scheduled offences.

S.0. 1454(E) published in Gazette of India dated the 25" June, 2011,
notifying the City Civil and Sessions Courts, Bombay, presided over
by Hon’ble Shri Yatin Dattatraya Shinde and Sanjay Anandrao
Deshmukh, Judges, respectively, as the Special Courts for trial of
scheduled offences.

S.0. 1455(E) published in Gazette of India dated the 25" June, 2011,
notifying the District and Sessions Curt, Dehradun, presided over by
Hon’ble Shri Pradeep Pant, 3 Additional District and Sessions
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

22

Judge, Dehradun, as the Special Courts for trial of scheduled
offences.

S.0. 1456(E) published in Gazette of India dated the 25" June, 2011,
notifying the court of the Sessions Judge at North Goa, as the
Special Courts for trial of scheduled offences.

S.0. 1457(E) published in Gazette of India dated the 25™ June, 2011,
notifying the Court of the Sessions Judge, Dadara and Nagar Haveli
at Silvassa, as the Special Courts for trial of scheduled offences.

S.0. 1458(E) published in Gazette of India dated the 25™ June, 2011,
notifying the Court of the Sessions Judge at Diu, as the Special
Courts for trial of scheduled offences.

S.0. 1459(E) published in Gazette of India dated the 25" June, 2011,
notifying the Court of the Sessions Judge at Daman, as the Special
Courts for trial of scheduled offences.

S.0. 787(E) published in Gazette of India dated the 26™ April, 2011,
notifying the Special Court Central Bureau of Investigation Cases,
Jaipur, as the Special Courts for trial of scheduled offences.

S.O. 788(E) published in Gazette of India dated the 26" April, 2011,
notifying the 3™ Seniormost Court of Additional District and
Sessions Judge, Lucknow, as the Special Courts for trial of
scheduled offences.

S.0.1965(E) published in Gazette of India dated the 25" August,
2011, appointing three Prosecutors, mentioned therein, for
conducting the cases instituted by the National Investigation Agency
in the trial courts, appeals, revisions or other matters arising out of
the case in revisional or appellate courts established by law in the

territory of the State of Haryana.
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(xv)

(xv1)

(xvii)
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S.0.1966(E) published in Gazette of India dated the 25" August,
2011, appointing two Prosecutors, mentioned therein, for conducting
the cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of
the State of Rajasthan.

S.0.1967(E) published in Gazette of India dated the 25™ August,
2011, appointing a Prosecutor, mentioned therein, for conducting the
cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of
the State of Gujarat.

S.0.1968(E) published in Gazette of India dated the 25 August,
2011, appointing two Prosecutors, mentioned therein, for conducting
the cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of

the State of Andhra Pradesh.

(xviii) S.0.1969(E) published in Gazette of India dated the 25™ August,

2011, appointing a Prosecutor, mentioned therein, for conducting the
cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of

the State of Maharashtra.
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(xix) S.0.1970(E) published in Gazette of India dated the 25 August,

(xx)

2011, appointing a Prosecutor, mentioned therein, for conducting the
cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of
the State of West Bengal.
S.0.1971(E) published in Gazette of India dated the 25™ August,
2011, appointing a Prosecutor, mentioned therein, for conducting the
cases instituted by the National Investigation Agency in the trial
courts, appeals, revisions or other matters arising out of the case in
revisional or appellate courts established by law in the territory of
the National Capital Territory of Delhi.

(Placed in Library, See No. LT 5238/15/11)
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12.03 hrs.
FINANCIAL COMMITTEES - A REVIEW

SECRETARY-GENERAL: Madam, I beg to lay on the Table a copy each in

Hindi and English versions of the “Financial Committees (2010-11) — A Review”.

12.03Y hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: I have to report the following message received from
the Secretary-General of Rajya Sabha:-

"In accordance with the provisions of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in the Rajya Sabha, I am directed to
return herewith the Customs (Amendment and Validation) Bill, 2011,
which was passed by the Lok Sabha at its sitting held on the 25™ August,
2011 and transmitted to the Rajya Sabha for its recommendations and to
state that this House has no recommendations to make to the Lok Sabha in
regard to the said Bill."




12.04 hrs.

COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

>i) Final Action Taken Statements

(i)  Study Tour Report

SHRI BIREN SINGH ENGTI (AUTONOMOUS DISTT. ASSAM): I beg to lay

on the Table the following: -

l.

Final Action Taken Statement of the Government on the
recommendations contained in Chapter I of the Thirty-fifth Report
(14™ Lok Sabha) on the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes regarding Action Taken by the
Government on the Twenty-second Report (14™ Lok Sabha) on the
Ministry of Finance, Department of Financial Services on “Reserve
Bank of India — Credit facilities provided by the Nationalised Banks
to the Scheduled Castes and Scheduled Tribes™.

Final Action Taken Statement of the Government on the
Recommendations contained in Chapter I of the Seventh Report
(15™ Lok Sabha) of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes regarding Action Taken by the
Government on the Thirty-sixth Report (14" Lok Sabha) on the
Ministry of Social Justice and Empowerment on “National
Commission for Scheduled Castes — Its mandate and achievement —
A review of its organization and working”.

Study Tour Report of the Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on their visit to Mumbai, Nasik and
Goa during October, 2010.
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12.04' hrs.
STATEMENTS BY MINISTER

(i) Status of implementation of the recommendations contained in the 8™

Report of the Standing Committee on Rural Development on Demands
for Grants (2010-11), pertaining to the Ministry of Drinking Water and
Sanitation”

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): I beg to
lay the Statement on the status of implementation of recommendations contained
in the 8" Report of the Standing Committee on Rural Development (Department
of Drinking Water & Sanitation) 2009-10 in pursuance of the Direction 73A of the
Hon'ble Speaker of the Lok Sabha, issued vide Lok Sabha Bulletin-Part II dated
the 1% September 2004,

The Standing Committee on Rural Development (Department of Drinking
Water & Sanitation) (15" Lok Sabha) examined the Demands for Grants of the
Department of Drinking Water & Sanitation for the financial year 2010-11 and
laid its 8" report to the Lok Sabha on 16™ April, 2010. The report contained 26

recommendations.

The Department considered the report and submitted the Action Taken
Replies on the comments/observations of the Committee contained in the 8"
Report to the Standing Committee on Rural Development of Ministry of Rural
Development, (Department of Drinking Water & Sanitation) on 16.04.2010. Out
of the 26 recommendations, the Committee accepted the ATR in respect of 19
recommendations. The Committee decided not to pursue one recommendation. In
respect of one recommendation, the Committee has not accepted the reply
furnished by the Department. For five recommendations, final reply is awaited

from the Department.

* Laid on the Table and also placed in Library, See No. LT 5239/15/11
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The present status of implementation of the 25 recommendations made by
the Committee, i.e., excluding the recommendation not to be pursued by the
committee, is indicated in the Annexure to my statement, which is laid on the
Table of the House. To avoid wasting the valuable time of the House, I would

request that the contents of the Annexure may be considered as read.
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12.04% hrs.

(ii)  Visit of Hon’ble Prime Minister to Dhaka, Bangladesh on the 6™ and
7™ September, 2011

MADAM SPEAKER: Shri S.M. Krishna. If you do not mind, you can lay it on the

Table of the House.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): I beg to
lay on the Table a statement regarding “the visit of hon. Prime Minister to Dhaka,
Bangladesh on the 6™ and 7" September, 2011.

The Prime Minister visited Bangladesh on 6-7 September, 2011 at the
invitation of Prime Minister of Bangladesh. I accompanied the Prime Minister.
The presence of the Chief Ministers of Assam, Meghalaya, Mizoram and

Tripura gave added significance to the visit.

The Prime Minister held extensive discussions with the Prime Minister
of Bangladesh and also called on the President of that country. The Foreign
Minister of Bangladesh, the Leader of Opposition and the President of the
Jatiya Party also called on the PM.

During the visit, the following Agreements and Memorandum of

Understandings were signed:

1) Framework Agreement on Cooperation for Development;

2) Protocol to the Agreement Concerning the Demarcation of the
Land Boundary between India and Bangladesh and Related
Matters;

3) Addendum to the MOU between India and Bangladesh to Facilitate
Overland Transit Traffic between Bangladesh and Nepal;

" Laid on the Table and also placed in Library, See No. LT 5240/15/11
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4) MOU on Renewable Energy Cooperation,;
5) MOU on Conservation of the Sunderban;
6) Protocol on Conservation of the Royal Bengal Tigers of the
Sunderban;
7) MOU on Cooperation in the field of Fisheries;
8) MOU on Cooperation on Mutual Broadcast of Television
Programmes;
9) MOU between Jawaharlal Nehru University and Dhaka University;
10) MOU on Academic Cooperation between National Institute of
Fashion Technology (NIFT), India and Bangladesh Garment
Manufacturers and Exporters Association (BGMEA) Institute of
Fashion Technology (BIFT)

Prime Minister’s visit to Bangladesh followed the landmark January 2010
visit of the Prime Minister of Bangladesh. It is a matter of great satisfaction that
under Prime Minister Sheikh Hasina’s leadership, we have received significant
cooperation from the Bangladesh authorities in tackling insurgency and terrorism.
Prime Minister Hasina has also positively responded to our efforts to enhance
economic and transport linkages between India and Bangladesh which are

important for the development of our North-Eastern region.

Since the January 2010 visit of the Prime Minister of Bangladesh, several
agreement of importance to us, viz, Agreements on Mutual Legal Assistance on
Criminal Matters, Transfer of Sentenced Persons and on Combating International
Terrorism, Organised Crime and Illicit Drug Trafficking, have been ratified and
are now in force. The need for an Extradition Treaty was underscored by the

Prime Ministers in their discussions.
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It is in this context, that Prime Minister’s visit to Bangladesh has achieved
concrete progress in our efforts to develop and strengthen close and friendly

relations with Bangladesh.

The effective management of our borders is the first essential step to
creating a defined and peaceful boundary that will provide a stable and tranquil
environment for cross-border cooperation with Bangladesh. The Protocol to the
1974 Land Boundary Agreement, signed on 6 September 2011 by the Foreign
Ministers of India and Bangladesh in the presence of the Prime Ministers, paves
the way for a settlement of the long pending land boundary issues between the two
countries. This includes the demarcation of remaining un-demarcated areas,
territories under adverse possession and exchange of enclaves. In building this
historic agreement, the Government has received the full support and concurrence
of the State Governments concerned. In implementing the agreement, people

living in the border areas will not be dislocated.

India and Bangladesh have now put in place mechanisms, including the
recently concluded Coordinated Border Management Plan, which we hope will
greatly reduce the scope for incidents on the border and strengthen mutual trust
and goodwill among the border guarding forces and people living in the border
areas. We hope that problems arising from illegal border crossings and related

difficulties will be better addressed by both sides.

Our efforts to resolve the border issues with Bangladesh reflect our desire

to make our borders with the neighbours borders of peace, stability and amity.

During the visit we have agreed to promote trade, investment and economic
cooperation and facilitate trade by rail, road, inland waterways, shipping and air.
Several initiatives are under consideration for improvement of transportation links.

A major programme is currently underway to develop border infrastructure
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through establishment of Land Customs Stations, Integrated Check Posts, Border

Haats etc.

The Framework Agreement on Cooperation for Development contains new
ideas for bilateral and sub-regional cooperation which will institutionalize the

rapidly growing ties between the two countries.

During the visit of Prime Minister Sheikh Hasina to India in January 2010,
the Government of India had announced a one billion dollar line of credit for
Bangladesh. Projects worth US$ 750 million have been since identified and are
under implementation. These are largely in the area of railways and transport

infrastructure.

We are keen to arrive at fair and equitable arrangements for sharing of our
common rivers. We have experience of this before, as in the Ganga Water Treaty
of 1996. We however recognize that water is a sensitive issue in both countries.
The Government will work towards arriving at solutions that are acceptable to all
concerned.

There is a large trade imbalance between India and Bangladesh in favour of India
which has increased over the years. The reduction of the trade imbalance has been
a long standing request of Bangladesh. During his visit, the Prime Minister
announced the removal of all 46 textile lines, as requested by Bangladesh, from
India’s negative list for LDCs under the provisions of SAFTA with immediate
effect. The Prime Minister of Bangladesh conveyed appreciation for this major
step on enhanced market access for that country. During the discussions, Prime
Minister emphasized that greater Indian investments in Bangladesh would help to

increase the export potential and earnings of that country.

The Prime Minister addressed a gathering of academics, intellectuals,

political leaders and others at the Dhaka University on the theme of ‘India,
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Bangladesh and South Asia’. The Prime Minister emphasized that in taking
forward our relations with Bangladesh, we wish to work with all sections of the
people and all shades of public opinion to foster multi-faceted cooperation. We
will encourage people to people contacts, greater cultural interactions and more
exchanges among persons, youth and scholars. The two countries will remain
engaged in the joint effort to commemorate the 150th birth anniversary of

Gurudev Rabindranath Tagore in an appropriate manner upto May 2012.

India and Bangladesh will continue to work closer to coordinate their
positions on issues such as climate change, food security, development of peace
and security. Cooperation on issues of regional and global concern within the

framework of SAARC, BIMSTEC and other groupings would be taken forward.

Our relations with Bangladesh are important to us for many reasons.
Bangladesh is a country that is proud of its unique and rich cultural heritage. A
strong, stable and prosperous Bangladesh is in our interest. It has embarked upon
the path of multi-party democracy, based on the ideals of its liberation war,
moderation, and tolerance. It is a respected member of the Islamic world. It has

witnessed a healthy growth rate in the last few years.

The Prime Minister’s visit has enabled us to put across our vision of an
equal and mutually beneficial relationship with Bangladesh to the widest cross-
section of its people. It is essential for us to develop and nurture a comprehensive

partnership with that country.

We are committed to building a strong India-Bangladesh partnership,
including assistance in developmental efforts and enhanced bilateral cooperation

to our mutual benefit.



S Ramaswamy
d. By c1 
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12.05 hrs.

NARCOTIC DRUGS AND PSYCHOTROPIC
SUBSTANCES (AMENDMENT) BILL, 2011

MADAM SPEAKER: Item No. 18 — Shri Pranab Mukherjee.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, I beg
to move for leave to introduce a Bill further to amend the Narcotic Drugs and
Psychotropic Substances Act, 1985.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Narcotic Drugs and Psychotropic Substances Act, 1985.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: Madam, I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 08.09.2011
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12.06 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over slips at
the Table of the House immediately. Only those matters shall be treated as laid for

which slips have been received at the Table. The rest will be treated as lapsed.

(i) Need to introduce new train services between Mayiladuthurai and

Bangalore and extend Bangalore — Salem Train

Nos. 56513/56514 upto Nagore in Tamil Nadu
SHRI S. ALAGIRI (CUDDALORE): 1 would like to urge the Government to
expedite the railway projects in my Parliamentary Constituency Cuddalore and
instruct the Southern Railways to introduce new Train services between
Mayiladuthurai-Bangalore, extension of train Nos. 56513/56514 Bangalore-Salem
upto Nagore, proper and timely connectivity between Chennai, Egmore and
Mayiladuturai, Introduce the new train service between Tiruchchirappalli and
Bangalore via Vridhachalam. These works must be completed on priority basis on
the heavy demand of public. The above proposed services were available at the
time of Meter gauge line and after the conversion thereof into Broad gauge line,
these service were withdrawn. I humbly request to the Government through
Hon’ble House to restore all the rail facilities which were prevailing before gauge

conversion.

* Treated as laid on the Table
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(i) Need to issue strict guidelines to states including Madhya Pradesh not
to change name of roads constructed under Mahatma Gandhi National
Rural Employment Guarantee Scheme

it Too qAt (SaT) : FEAT Tt IR AT ASR RS AToHT WRaAdy & foly 3fiR aRd
& Al H I8 dTell S¥ B AEE & 70 TR | & folg v ffa Aeaqut Arer § o
i A & forg =T geR & o Sl @ o dErfeld @ SRl & a1 JmTr &
& RN BT 100 &7 (Vb 99 #) &1 ASHIR oIl HRIGT 2| A1 & YT GarIdl Dl Ferer 7
H Al 9 A BT AEAYU ANGH ©| 7e U ¥ TId J 19 BT e dTell 3R T BT @i
A S arell AU FeDi W YU WA W UD AW SR PR Ab o @ W g SR
PRl BT [ A MU € 6 s/ wi@al I wal Bl e dlell A FeD YA ASDH
PHEATY | §H ARG AT ST DI A IGAbR AT & T W (HAT S Ueh Haen-rep
RN

R D5 ARBR A ARG € b ALY Jq¥ ARBR Afed S Bl G4l I ABRI Bl 9
TSI BT 4 & g6, 39 &g BS a2 T B
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(iii) Need to provide night landing facilities at Bagdogra Airport in West
Bengal and implement master plan for its development

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Bagdogra Airport is the only
airport in the Northern region of West Bengal which acts as a launching pad for
the tourists both domestic and foreign who intend to tour the Majestic Himalaya
and the verdant green plains of the Tarai and doons. The airport has been
conferred upon the status of Customs airport soon after the introduction of Druk
Airline of Bhutan.

It has also registered a phenomenal growth in passenger traffic over the
years including cargo movements which clearly vindicates the potentialities of this
airport.

But despite all the potentialities, it still lacks night landing facilities of the
passenger Aircrafts.

A master plan was prepared in order to facilitate traffic but it has not been
implemented. In view of the strategic location which may augur a economic boon
in this area, I would urge upon the Government to consider the implementation of

the master plan as early as possible.
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(iv) Need to set up auxiliary units of Rail Coach Factory, Raebareli in
district Faizabad, Uttar Pradesh

3. i &t (WoiEmE): HOER (STR UG¥l) SIS RATd 8 & | & | Avselid
Tenad ff 2 @ # oy &F @ o BN @ kg ff 39 TR @ § dfed et
Igoie ANeNfie et & gme § fosdr 97 I 21 U8 ¥ HRRG shigdl <F dis & &
g TN SHIAT TE AT U G &l aRDHar § 6 WHR &7 § ¥l e R 2l
JIEREAT H X DI Hdgy a9 &, IE TGl B 1 2| A WHR A F9e7 7 & 59 ¥ 3=
Bhal DI qeID (JATfAaer)) SHISAl HIEE J RN S A1 Jadl Hl ISR A qab,
AT B 3 &3 b BN IuhAl bl W URA fhar S|
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(v)  Need to set up a Cashew Board in Kollam district, Kerala

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): The Government of India
has accepted in principle, setting up of a Cashew Board for the welfare of the
cashew Industry in India. As in the case of Rubber Board, Coir Board etc, a
Cashew Board is highly essential for the overall growth of cashew industry. This
Cashew Board can be constituted under the Ministry of Commerce and Industry.

There are about 3 lakh cashew workers engaged in various factories owned
by Government controlled CAPEX Society as well as in private sector in Kollam
District in Kerala. It is a very long pending issue which is frequently taken up by
the Members of Parliament as well as the Government of Kerala. If the Cashew
board is set up in Kollam District, the export of cashew could be flourished and a
sizeable amount, by way of foreign exchange, will be available to the
Government. Moreover, the welfare of the employees engaged in cashew industry
will also improve to a great extent.

I, therefore, request the Government of India through this august House, to
take suitable steps in the direction of setting up of the Cashew Board at Kollam
District at the earliest, since it is the main centre of cashew producing place in

India.
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(vi)  Need to increase the amount of compensation for damaged houses and
agricultural land rendered infertile due to landslides and heavy rains
in Uttarakhand

it faora agTon (fee<t Tgater): @y 2005 ¥ 2011 TP & oY 6 HATAT WRA WRBR GRI
JMUET TEd PIY 9 T TR 3T BN & fov o Ad v fhd € S8 ) SHfed
H gAfaR PR glg DA AT MaWD 8| T8 HATAI 7 S Gl [ & AT AP FeiiRa
fPd € S W qAfdaR smawasd Bl

T4 It fa9ly Ik IR STRIETs § bs 98] ¥ oNTAR S¥ATd 3R 916 & d9T8l &l
dqved B @l &l YRIeE AR ¢ ¥ FAHH @ 8 BT © AR PV YH B He@ 8 @
A &l A 1 W SHIA SUSITS, 81 9Tl § offh UgTel § S quid: qHIal 81 Sl 8

5 DR B A & AR Yaard &3 H Y YA A Fofar g & forg 1R w0
6000/~ U gaFCAR BN BT T & <lfepeT oTel iy 4fH quid: W & SRl & g8f A3 %0
15000/~ FfT BFCAR T ABTIAT [ Wicha B! 14T B

qul &R Uab HehT UR WO 35,000/~ AT Hed HAT WR WO 10000/~ D AR &

S Bl STRIEUS Bl I ARBR Ddel sl AFDI &b AR & A8 AR JaM IR El 2
AT ST DI A fHA A 3uer IR DY Ve AR GG AL BT @ Bl wel & A fesd
gig 3 S & TR IR FR@ T qReT $ T § Y § RN STH-A1d & 4R JHae
BT &l TEIGH & AR @D D PIeAG Md § 4l 3MYaT A Y 4fH vd Hg Aarig
CERISISAIRI D

R 5 ARBR A ARG 2 6 2011 A FT 9 dTell &1 AT H SARNT Fbri
D T B AR BN YH & T 81 T 3 AP A AR B 8d AR BIH1 qoril S

dTfeh 3ITIeT =R AN b1 Sd Igd firel I |
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(vii) Need to construct railway halt at Gaighat and Kailashpuri in Bahraich
Parliamentary Constituency, Uttar Pradesh

M T fFOR ‘HHiSr (FER1EF) @ YERR Nd, IRER B AW Hed P 3
TMUS-TEIA-THIRI-AAT VAR TR DAY JAT TIEE H Blee WA a1 &I A7
IO gRT BIB! 3RA A B S & 81 DAgR I U @%b 10 AL &1 g8 W 73R/ a2
A W% 10 fb.A. B g W A Y R 2 I8 Sl gl 8, dsi W AR, el
3Mfe STl & IR S & SHTel &3 ST Hiod BRl &1 Herrergd # glee e[ & i
A PG TS AAT § ANRDT BT Gaar Frentl| gl TPRMEIYRAT ¥ WA a1 Iars ¥
WA & #eF T¥EE U Y@ Fa9id b ol 391 qMl WMl W) glee wed i 4
ST D1 BIHT FEferad Brf | QFT R & SHIWT W@ H AN BT AHI-S141 81T

W Bs AHR A FRY ¢ 6 oFfda § qere g1 dareqy gl I b
frafor &t srgafa < ®1 pur B
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(viii) Need to set up a National Law School in Nagpur, Maharashtra

SHRI VILAS MUTTEMWAR (NAGPUR): Madam, I raise a very important
matter regarding the establishment of a National Law School in Maharashtra. The
legal fraternity of Nagpur urged the Government to set up National Law School in
Nagpur. Nagpur is emerging as one of the major centres for basic educational
facilities owing to the existence of many educational, medical and technological
institutes of world class level. The setting up of this school will go a long way in
adding to the existing educational hub which the Nagpur city enjoys.

The proposal for the establishment of this School at Nagpur was highly
appreciated by the Hon’ble President of India, Hon’ble Chief Minister of
Maharashtra and other legal luminaries at the ‘Amrut Mahotsav” function of
Nagpur High Court held in 2010 at Nagpur. But the Government intend to set up
this school in Vasai near Mumbai.

The analysis of the present situation rightly justified that Vidarbha as a
region and Nagpur being the second capital of Maharashtra have tremendous
advantages in terms of location, infrastructure, resources, potential for growth and
having High Court Bench and rightly deserve the establishment of such a school in
Nagpur. This will greatly add not only to its being an educational centre of repute
but to the further development of this expanding city having a population of over
40 lakhs which has now become a global city with the establishment of MIHAN
and SEZ projects. Many prominent advocates and Judges belongs to Nagpur are
serving in the different Courts of the country.

Mumbai is already genuinely and happily settled with the existence of
numerous educational institutes. With the decision of the Government to set up
the National Law School near Mumbai, the people of Nagpur are agitated over
their deprivation of such an important School. The city’s legal fraternity has been
protesting for denying to them their legitimate demand of having this school in

Nagpur. Madam, the legal fraternity have long been demanding for the setting up a
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Special Bench of the Hon’ble Supreme Court also in Nagpur to facilitate the
people from all the States to have an easy access to the highest Court to pursue
their cases.

In view of this, the establishment of a National Law Scholl will not only be
beneficial to the people of Vidarbha but to the people engaged in legal profession
in the adjoining States also.

In the light of the aforesaid, I would most humbly urge upon the
Government to meet the genuine demand of the legal luminaries of Vidarbha in

the establishment of a National Law School in Nagpur.
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(ix) Need to develop the site of Kesariya Buddhist Stupa in East
Champaran district of Bihar and connect it with the Buddhist circuit besides
providing facilities for increasing tourist inflow in the region

Mkt T AR (RreeR): SR fAER 3§ g9 g9 3l 3R R &4 781 € O W e@ d&
30 ufrerd S ®r & fhar €1 daRar S gdt wwwer # fRia g, 7w Ria dg wqo
BT WREUN B SRIANSTHD | 8RR B g sfear o1 dew <t ] afe Hakar & Iag=H
BT AoHEE o1 A a1 SR a1 sferr § [J8R & 09 U sifdn &1 H 4% & 3R w0
el faea faemd T & dREsARAT DI Ao Tisied 1 Dy s g A1 qhal Bl
SHARAT § PR 49 B TG 37X BRI R IWRE1 B A-uiifes T 81 8 81 997 e
BUTH b STl DT BT YT 81T © O M OF 301 & 19 AYBRA ol $9 Y 91 B
ffergr i Fdid Sraeded & Ud SU S 1Rl S He H hHe g @i fhar i,
9 39 dlg WU @ YT DI 911 O Gd | 39 &F H o M & |ied W gaw g
=iyl g WM W I 3l dlg fIgR vd g9d Mde IRE W § e wRiY
ST fhar S foed 9 W9 4 991 fiedt | 99 us sfaer & I9R fear S 9|

W AR 8 fb dalar dig WU W uged & oy wwRere 1ed T4 W gdl g1
SR, HARAT B g Tied F SISl 91, U6 9d #MR R 9| 39a de S gh g9
g & SoH faeel uel garny Wil 91 SR vd o gfeerd yar &l S|
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(x) Need to formulate a comprehensive scheme for development of
agriculture sector

it = AR (SewTg): ¥R DY Y Q¥ &l S DI T 70 YRR ArErEl wai §
W&l 8l ol P H AN GaRl Bl dBR PO T8 8l 61 &l PN [ b1 FaiRa o
arel |1 W R B9 Awd 8 ) 2| RN @R vd dleand garil ¥ 8 W@ daR
g & I ® ol ST gl o & gl R IRl R ER SRS W WY B @ d)
A <o &1 A= 40 e &F & a8 o 2 qu & iy IS # OBy et o
SITETR AR W [9R g1 Sa-e i IR T golgal GeehIvT SIU-RT Sl & i Foll WR g
P AH WRRR 98 DI DI & A Sar 1 Fife @i § ot Wt v 1 ghs iy 41 &
BIc fHaM WM Wol R F¥R I8 81 9N JgHa 97 IS W d qe A 6l &
N H B4 GgIY HUAl Dl TRB B WA 8] HSRU & |G H B qY ARdl S TS
TS S gl By e @t 1fd vt 89 & SR &7 J M9 & gadwl & A W 8 @
JAT I8 WS DI AR I BIC HIC AT B! AB AN T 8

3T Bew PR A AR ¢ 6 Mial # g g Iuae s qo1 e Ay
H Y T IR IO gadi BT FY B H SireT BT SR BN A1 T T 3R WAl
& |
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(xi) Need to provide adequate compensation to the people whose land has
been acquired for expansion of airport in Gaya, Bihar

st & Al (W) § e ANE &F @ US TR T B IR s ARG SSSIH
2 B &G QAT ArEdar €1 T H UERUIE &1 fAWR B & foly gl & fham @ g
siftfed &t 8 21 foae geraen feami &1 aga & &4 & 1 7 s aRu agt &
fFaMl # 4R 3MhIY B W& 7l fHAM AR Jarmao AR 9o & ol a=A1 JaviH &) 38
gl

3 § g AXHR W AN ! g b fhami & A &7 &1 § [ad §Y grmar Ay
qoIs SIY AT fHAMl @ /W & AR R fGAml & 4 ol 15 © I IRaR & U
A B WRUC H ISHR & Sy




08.09.2011 22

(xii) Need to provide additional funds from Central Road Fund for repair
of roads in Churu Parliamentary Constituency, Rajasthan

Nt T e F@i (T6): T I$5 DIV (WIMRIH.) & id Jomer &I faRat o
JMdes B AN BB THT F DI O @ 2l WX IqGT &7 & g ASHA o6 | e,

RIEgE A ISR, ROT6 - ARMIR - GRERAR - 31 GG, T A XATG, Fo-ARaRULR,

ARGREER-CIUIARUMAR g 3R I9d AN FeRd | A ISR AT qh bl 8leld A=
TR gl IWE FSh AN T o ARH AN H A Y 8, S IJoRIH g R0 &
IS-9 R Bl SiIe BT B B &

W WBHR A R T & I Fsd AWl & oy Mawasd & &1 3Mded &R AR
ST 1 T8 Ya&T Bl S1d |
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(xiii) Need to provide double rail lines between Madurai & Nagercoil and
Trivandrum & Kanyakumari

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I urge upon the
Government to announce the projects for doubling of rail-lines between Madurai-
Nagercoil and Trivandrum-Kanyakumari in the forthcoming budget.

Kanyakumari, the southernmost point of India is one of the most important
tourist spots and pilgrimage centres. More than twenty lakhs tourists including
foreigners from all over the world and India are visiting Kanyakumari, which is
being developed as one of the prominent tourist destinations. Also, there is a
movement of large number of people from Kanyakumari Constituency to various
parts of our country for employment opportunity. But transportation has become
an inconvenience to the passengers due to lack of double lines between Madurai-

Nagercoil and Trivandrum-Kanyakumari sections.

During the past years, the Indian Railways in different phases announced
doubling of rail lines between Chennai, Egmore and Madurai. But beyond
Madurai, the fate of doubling work is not known. Though Southern Railway had
endorsed and acknowledged that the Chennai Egmore-Nagercoil stretch is the
highest revenue earning sector of the Southern Railway, the Indian Railway has
not come out with any plan to make the Madurai-Nagercoil a double line.
Moreover, the above said stretch is highly saturated single line section with line
capacity of 103.8% as on 2008-2009. Doubling of rail line between Trivandrum
and Kanyakumari was announced in the Railway budget 2004-05 to reduce the
existing traffic congestion on the sector. I am concerned about the present
situation and delay in implementation of the project and urge the Government to

take up the projects at the earliest.
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(xiv) Need to augment rail services to provide better connectivity in
Yavatmal-Washim Parliamentary Constituency, Maharashtra with
other parts of the country

St WE Ut TEelt  (FaAHE-aiRE): W gAd &F qiRM-daadrd H
qut-fEMell-arfm-erdre, Yo ofe™ & A IRad SR &1 IX1 g IR AT [ &8 off 8
gl TBl APIH! HHATRAT AR ATURAT BT Jrg A ST ISl §l offp Jrg B fofg AT
BT PIs YA el 8 B DRUT 39 AR Bl BB BiSAs Bl & 9T AN gRT THI-T9T TR
TGS rag XA Y B DI AN DI AR G 28l ApT Ds WRPR T I§ AN I qPH
e B & e foy ey ST gR1 99y 99T W S & H a7l (Y O %@ 8

3 Bl DI FARAT P <& §Y H AT FAT S A 9 AT DI YR B BT AR
BRI § Y & H PO A AN A HA S F BIAT Al § (D! 5 &F D Al Dbl
qgq NS SMawgddr §l It 7 B fF -

1. TS - Hag arT QU-Tearetl, amRH-3blIad-Y-Tad g o aalg S|

2. 3fepTetT-fereafay aran arfRe-fEeel-gun-sfeptan faveufr wraifesd o derg S|

3. diee-s faceh aran fEmeh-ar¥m-srhTer Arwifed < s S|

4. ITs A SR IR Aics- Erell-aiRm-yamare araifes oF adrs S|

5. YA § AR a7 SBTA-aTRMA-AiGs- NhavEs o galrg Sy |

6. e W I (I TR - WG aran Ee-arm-ardrer (ARoR o) gaE iR
I A T Ferrs oy, o il o et gl i @ 2

7. SERIETE W ISTHR ¢ WWTE H 9 a7 Toidl 8 39 <f4d ® I Il Sy

8. TEAGIEIG-d+Ts (Faciias YaIU) BT ATEIfEd Y aiRM T Tl Sy |
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(xv) Need to introduce night rail service from Tata Nagar in Jamshedpur,

Jharkhand

SHRI AJAY KUMAR (JAMSHEDPUR): Due to unavailability of train at
night from Tata Nagar, the people of surrounding areas are facing lot of problems.
As there is no good hospital in city and in case of emergency the local public has
to go to Kolkata for their treatment and due to unavailability of night rail service
they are not able to reach hospital in time. I would like to request the Ministry to

address the concern & restart the night rail services at Tata Nagar.
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2 A HoT At (MAR): sremer weled1, § YD MHN g [P WG B QA yd W¥e
AR & Hew H 1 vy # TRE 9o FeT H IO AEdl A, I IMMU Y IRE I I3

f&nl ... (sragm) 39 ] |iEal ... (FaeT)

MADAM SPEAKER: Nothing will go on record except what Advaniji says.

(Interruptions) ... ~

SN A HOT STSAON ¢ PR I TE Al fomn WA @ IS 9 T8, H qER AR

AT L.... (geT)

MADAM SPEAKER: Please let him speak. I have given him time to speak.

... (Interruptions)

# AT PO ATt ¢ § 7l § [P 9 QI FSR T AlbaA Dl HEM T Bl ... (FagT)
S QM A¥al - BOE 8 o S SR HEER WART S - § dldbdd d e

DI ... (cTagr)

MADAM SPEAKER: I have given him time. Nothing else will go on record
except what Advaniji is saying.

(Interruptions) ... *
S e HWT ISATH ¢ g/ U BUS BUY U OfF H 7 Ay d¥e § 3R K4
fpul.. (Fagm) o i 9 ... * WWHR & vl ¥ dic e, 9 O AIRM F 96 & ... (Fagr)
I W PO AN gl BIbR I8 MY ... (FagM) olfpT AX a1 well, =M same 94
WATba= B AT B, Ie Siel Fstardn T1l.... (Faer)

o], 9 39 w9y fque &1 A1 o1 ofR fAueg & A9 & AW, S $B 9 W [ 9,
3R 3 el 6 a8 &b 781 5, A1 § S Ipdl, I T8l PR <dll... (FagH) sHifay |
AT g 6 S| 91 3o [, 98 @@l fha .. (@aeam) 99 e JaeEr) 2l . (@Eum)
e HEGAT & AT b5 WRPR A FT ded 8, 98 a1 Qi |

.. (@)

i Tt Fr smsardt : g Fed & a1 93 €, fadaw St 99 2. (@)

* Not treated
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# T el aredl g b oPR 9 Q1 il § 1 oy g3 W ot § Sl &g ... (Fagr) #
S H S DI IR g .. (FaEr)
MADAM SPEAKER: The House stands adjourned to meet again at 1255 p.m.

today.

12.09 hrs.
The Lok Sabha then adjourned till Fifty-Five Minutes past Twelve of the Clock.
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12.55 hrs.
The Lok Sabha re-assembled at Fifty-Five Minute past
Twelve of the Clock.

(Madam Speaker in the Chair)

VALEDICTORY REFERENCE

MADAM SPEAKER: Hon. Members, the Eighth Session of the Fifteenth Lok
Sabha, which commenced on 1* August, 2011 is coming to a close today.

During this Session, we had 26 sittings spread over 104 hours and 15
minutes.

The Session saw the disposal of important financial, legislative and other
business. Discussion on Supplementary Demands for Grants (General) for 2011-
12 lasted for 3 hours and 53 minutes before the Demands were voted and the
related Appropriation Bill was passed.

During the Session, 11 Bills were introduced and 14 Bills were passed.
Some of the important Bills passed were the State Bank of India (Subsidiary
Banks Laws) Amendment Bill, 2011, and subsequently the amendments thereto by
Rajya Sabha; the Transplantation of Human Organs (Amendment) Bill, 2011; the
Indian Medical Council (Amendment) Bill, 2011; the National Institutes of
Technology (Amendment) Bill, 2011; the Customs (Amendment and Validation)
Bill, 2011; the Juvenile Justice (Care and Protection of Children) Amendment Bill,
2011; the National Council for Teacher Education (Amendment) Bill, 2011; the
Academy of Scientific and Innovative Research Bill, 2011; the Orissa (Alteration
of Name) Bill, 2010; and the Constitution (One Hundred and Thirteenth
Amendment) Bill, 2010.
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During the Session, 500 Starred Questions were listed, out of which 51 Questions
could be answered orally. Thus, on an average, about 1.96 Questions could be
answered per day. Written replies to the remaining Starred Questions along with
5749 Unstarred Questions were laid on the Table. I hope, in future, the House will
not allow suspension or disruption of the Question Hour since it is irretrievable.

One Half-an-Hour Discussion was raised on the ‘Demand and Supply of
Power’ and the Minister replied thereto.

About 307 matters of urgent public importance were raised by the Members
after the Question Hour and by sitting late in the evening. Hon. Members also
raised 325 matters under Rule 377.

The Standing Committees presented 63 Reports to the House.

The House also held five short duration discussions under Rule 193 on the
subjects of urgent public importance, namely, (i) on the statement made by the hon.
Prime Minister regarding setting up of Lokpal; (ii) on the steps taken by the
Government of India for relief and resettlement of Tamils in Sri Lanka and other
measures to promote their welfare; (ii1) on the situation arising out of widespread
corruption in the country; (iv) on the statement made by the Minister of Finance
on the issues relating to setting up of Lokpal; and (v) on the statement laid on the
Table of the House on 2™ August, 2011 by the Minister of State (Independent
Charge) of the Ministry of Youth Affairs and Sports regarding the Commonwealth
Games, 2010 which remained part-discussed.

The House also held a discussion on motion under Rule 184 on an

important subject, namely ‘price rise’. E


rjs
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13.00 hrs.

During the Session, three matters were raised by way of Calling Attention,
namely, (i) situation arising out of delay in creation of Telangana State; (i1)
situation arising out of dwindling passenger share and poor financial health of Air
India resulting in delayed payment of wages and other benefits to the employees
and (ii1) situation arising out of lack of storage and stock-holding facility for FCI
procured food grains in different parts of the country and particularly in Punjab
due to non-transportation of the procured food grains to deficit States. In response
to these Calling Attentions, the Ministers concerned made the Statements and also
replied to the clarifications sought by Members.

As many as 35 Statements were made by the Ministers on various other
important subjects and four Statements were made by hon. Minister of
Parliamentary Affairs on Government Business.

Coming to the Private Members’ Business, 38 Private Members’ Bills on
different subjects were introduced during the Session. The Constitution
(Amendment) Bill, to provide for special financial assistance to the State of Bihar
for undertaking development works and for relief and rehabilitation measures in
the flood and drought prone areas of that State, moved by Prof. Ranjan Prasad
Yadav during the last Session was further discussed on 5™ and 19™ August, 2011
and was withdrawn by the Member-in-charge. Another Constitution (Amendment)
Bill seeking to amend the Eighth Schedule to the Constitution with a view to
include ‘Garhwali’ and ‘Kumaoni’ languages in the Eighth Schedule was moved
by Shri Satpal Maharaj on 19™ August, 2011. The Bill was again taken up for
discussion on 2™ September, 2011 but the discussion was not concluded.

A Private Members’ Resolution regarding special status to the State of
Bihar, moved by Dr. Bhola Singh on 21* August, 2010 during fifth Session, was
further discussed on 12" and 26™ August, 2011. The Resolution was withdrawn

by leave of the House on 26™ August, 2011. Another Resolution regarding special
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economic development package for the desert regions of the country, moved by
Shri Harish Chaudhary on 26™ August, 2011, remained part-discussed.

In this Session the House sat late for 18 hours and 25 minutes. But,
regrettably we lost over 51 hours and 06 minutes of time due to interruptions
followed by forced adjournments. 1 am sure hon. Members are committed to
check this tendency in order to strengthen our Parliamentary form of democracy.

I would like to thank the hon. Deputy-Speaker and my colleagues in the
Panel of Chairmen for their help and cooperation in the completion of business of
the House. I am extremely grateful to the hon. Prime Minister, the Leader of the
House, the Leader of the Opposition, Ministers of Parliamentary Affairs, Leaders
of various Parties as well as Chief Whips apart from the hon. Members for their
cooperation. I would also like to thank, on behalf of all of you, our friends in the
Media.

I take this opportunity to compliment the Secretary-General for his
competence and expert assistance. | deeply appreciate the officers and staff of the
Lok Sabha Secretariat for their dedicated and prompt service to the House. I also
thank the allied agencies for their able assistance in the conduct of the proceedings
of the House.E

Hon. Members, I am sure, during this Session all of you, alongwith me,
missed the presence of Shrimati Sonia Gandhi, UPA Chairperson, who is
recuperating after treatment in USA. We convey our very best wishes for her
speedy recovery. Another colleague, Shri Gobind Chandra Naskar has not been
able to attend the House, due to ill health. We also wish him speedy recovery.

Hon. Members may now stand up as Vande Mataram would be played.
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13.06 hrs.
NATIONAL SONG
The National Song was played

MADAM SPEAKER: The House stands adjourned sine die.

13.07 hrs.
The Lok Sabha then adjourned sine die.
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